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ICENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD
J
IOriginal Applicati n No: 375 .r 1992

S.K.Dixit •••••••• Applicants.
Versus

• •• • • • ••Union of India & .thers.
WITH

Original Applicatien No: 376 ef 1992
P.K.Dub., •••••••• Applicants.

Versus
Union of India & ere.

WITH
Original Application No: 460 ef 1992
M.K.Vya~ •••••••• Applicant~.

Versus
Union .f India & etners

WITH'
Original Application No: 462 Dr 1992
O.P.Kushwvaha •••••••• Applicants.

."
Versus

Union of India & others
WI TH

Original Applicati n Ne:
V.K.Katra

Vereue
Uni.n .f India & .there

~

WITH
Original Applicatien N :
A.K.Srivastava

• ••••••• Respondents.

• •• • • •••

461 .f 1992
• ••••••• Applicants.

• • • • • •• • Resp ndents

• ••••••• Respondents.

463 .f 1992
·...~... Applicants.

Versus
Unien of Insia & ethers

WITH
Original Appllcatien N.: 464 .f 1992
B.V.Galvalkar •••••••• Applicants.

Versue
Un!.n .r India & ethers

WITH
Original Application No: 465 .f 1992
Smt. H.L.Khalri •••••••• Applicants.

Versus
Union ef India & oth&rs

'WITH
Original Application No:
Harieh Kumar

Versus
Unien of India & thers

WITH

•••••••• Respendents.

• ••••••• Res ponden ts'.

•• • •••• • Respondents.

466 er 1992
•••••••• Appliciints.

•••••••• Respondents.



f

1
Or i Q i nii.J.App11catl n N . 467 ef 1992,
S.K.ShuklQ Applican t e , ,

• ••••••• .r

Versus
Unl n of IncHQ &: .thers • ••• • •• • Reepondents.

lvITH
Crigine:l J.\pplic_tion f ; 468 cf 19S~

Surendra Kumar • ••••••• Applicants.
Versus

Uni n of Inaia &: otherlS ••• •• ••• RlIspcmdents •
I

WITH
Or igina 1 Application No: 469 .f 1992
O.B.fYlagha • ••••••• Applicante.

Versus
Unicn cf Indie. & gthtrs ·....... Re e pe nde n t s •

WITH
Original Application NO: 470 of 1992
A.8.Khanwalker ••• • • • •• Applicants.

Versus
Uni n ef India & ethers • ••••• • • Respondente.

m.I ITH'
Original Applic. ti on Ne: 471 of 1992
B.K.Bhatta • • ••• • • • Applicants.-,

Versus
Union er India & othere • ••••••• Respondents.

WITH
Original Application No: 472 of 1992
B.R.Singh ••• • • •• • Applicants.

Voreus. . Unien Df India & othere ••••• • •• •

Responde nts •
WITH

Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versue
Union of India &: others ·.,...... Respondents.

WITH
Or 19ina 1 Application No: 474 .f 1992
R.K.Tewa'ri • ••••••• Applicants.

Versus
Union of India &: others • ••••••• R~spDnd.nt!S.

WITH



Origi nal ApplicatLeo, N.: .374.ar '992
,. I , r L'· !":' r;r, 4"0 ., .••

T .i(yf'tisttra - . Applica nt••
Versu!

Unian_ar In i~ & eth~, a. ••••~ ••• R. pen.ent~

Hon'bl. ~r. Justica U.C.Sriv8atava? V.C.
Hon'bla Mr, K,Obayya, Member-A

(By Hon'ble Mr. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivaatava has put in appaaranca

in this case 8n has pray •• for diapoaal of the
CBsa. The l.arn •• counsel for the respon.ents
Shri P.~athur prays for time to file Counter
Affidavit. It i. not necessery to grant time
for the sam. 8. aimilar .atter has been di.poaed
of by ,the Bombay Bench and as well a. Allahabad
Bene.h. Therefore, the prayer of the learned
counsel for the re.pondents is refused and the
caae i. being decided by hearing the counsel~for
the parties.

2. In this case" after hearing, we are or 'he
opinion that,the ~udge.ent which i. ~ellver.d at
Bo.bay .~ which has be.n followed hare at
Allahabad will holll goold. Th. applicant .ppeai'.~
in a written test of otfic •..Clerk in res pons. te
an advertise.ent issue_ by the Railwa, Service
C.mrnission~ao.bay. The ~xamination took place I

I
I- ,at various· centrea, the applicant was declare~

successful in the wri~ten test and called for
interview. The applicant was declared successful
in theaelection for the post of Ofrice Clerk.

- CommissionThe Railway servi~eA Bombay informed the applicant
that hia name ha. been sent to the C.ntral
Railways for appointment 8S Office Clerk. After
waiting for a considerable period when ·the
appliea nt did not get .appointment, the applicant
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approached the authorities and ~aa told that certain
-enquiries in the irregularltle! ~hich took place

are going on and he should welt for some time ,ore.
Lateron, a fresh li.t ~a5 published on_21.12.1986
In the In_ian £xpre •• - and the name -
of the pplicant did not figure in the liat. H
r.presented against the same. but after failing to
get any response a legal notice was sent ana there-
.fter this application wa. filed before this Tribunal
with a prayar that the respondents may be directed
to offer appointment to him on the poat or Offica
Clerk or upon any other equivallent post on the
baaia of ~ia result 8S declared by the Railway
service commission.

In the ~ritten statement filed by the
respondents it haa been stated that the cause of
action arose and examination, 'was conducted by the
Railway Recruitment Boara, Bombay and a. such in no

aOlbiniatratten.
case the prese~t petition Is cognizable by the,

In th.· vigilance enquiry certain te.pering ~.re round with
the result the applicant '. nalle ~as dropped and' ...'
that'. why, he waa not given appoint.ent. In ca.e,
hie appoint.ent would' have been given, a communica-. -.

tion waul. have been lIade. Unlfoubtedly, /J(~

hrts .•••~~. the person/passed the exa.ination, he or she,
as the case may be, and the result declare. then
the applicant should not have been dropped without
any valid reas?n. If there was aome foul play 1n
the inclusion of his na•• , obviously, the applicant
was to be given an opportunity Dr ha ahoula have
been apprised of the necessary racts to enable him
to submit reply and meet .~ything which ~as against
him. But on the basi. of the Vigilance Enquiry,

I.

I

'~
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tha applicant .hould not have been deprived rro.
the appointment in which he beca~. entitled against
on. of the vacancies which was advertised. No
person .•hould be deprived of hia rights which
accrued or which necessarily will accrua on account
of the foul play by tha authorities unlea8 he i.
net guilty or he-was not given an opportunity of
hearing. ~ccordin9ly, the appll~ation i. allowed
and the respondents are directad to hald an anquiry
into the .attar aa.aciating tb. applicant with the
sa.e and in ca.e no roul play on hi. part.:1.;,feun"
the applicant ehauld not have been daprivad af hi.
appeint.ant becau.a 80.eone ha. bean roun" guilty.
Tha enquiry aheuld b. c•• pleta. within three .anth. •
rro. tha date or ca.MUnication .f this order. In

ca.e, the entire axaminstion haa bean cancelled and
none or tho.e who appearad in the exa.1nation got
the appoint.ent ~han tha applicant will have no

ca.e of hie appoint.ent. , But in ca,a, ao.a
appoint.ent. hava baan ••ae and avery ca.a haa to
ba dacided on .arit, aa indicatad abova, the enqUirJ
abGutthe applican~·. case ••y be .ade within
three .onth. fra. the "ata of ca.municati.n of thi.1

I

order. In?;ca.e, ••• of tha paracn. a,r. requirad
to appear in Viva-Voce te.t and thair written

,
.~

·examination ia accepted; but has not been cancelled I

I.
they may appear in the Viva-Voce examination.
\

Thi. i. a part of the a.lection itaelf and incaae
they succeed their result may b. declared and
they may be given appoint_ant accordingly.
The application stands dispos.d with these
directions. No order as.to costa.

• • • • •• Contd/- 4
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Copy f the judge •• nt ahall ba placed on avery
file.

)
o

Vice-Chairman

Allahabad Dated: 9.2.1993
(JU)

.
'j'

I·



C£NTI\,\L 4()!'IINIS EATI"L 1 EI~UNAL·
ADDITIONAL BENCH,

23-A, Thornhill Road, Alllhlbad·211COl

ReQiltrltion No. tJA· q b-> of 19: 9 'L--

APPL.'C~NT (I) __ .•••_~ o~.~...i$.~_!!:~_~Uia _
, ~ c;.- ,} . A. .~. M9~;2 (jtiJJ..;A . -RESPONL»ENT(I) _- •• •••---- _ ••._~ •••_ ••• _

/

..._... ..._ ... L~)-----

Particulars to be examined Endorsement IS to result of Examination

, . is the appeal competent" t.~ S

2. <.)!s the application in the p!'escribed form "I ~

(b) ta the application in paper book form? '::L '-.>

(c) Have _ complete sets of the application
been filed "I

r ......--- ;

3. (a)" the appeal in time ?

(b) If not. by how many days it is beyond
time ?

;:

(c) Has sufficient. -case for not making the.
appIicatton in ttm.. been filed "I

4. Has the document of authorisation, Vakalat-
nama been filed.,

6. I.the application accompanied by 8. 0 IPost~l-
Order for Rs..60/-

6. Has the certified copy/copies of the order e.)
again5t which the application is made been
filed .,

7 (I) Have the copies of the documentsjrelied ,
upon by the a;)pkl!nt and mentioned in
the application. been filed "I

[b) Have the documents referred to in (I)

above duly attested by a Gazetted Officer
and numberd accordingly .,

1....) _.4..

f
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~ Plrticulars to be Examined I.ndor~em.nt IS to ,.ault of Examination•. •

(e) Are the documents f.te'f6d to in (.)
aboye Mltly typed in doubl. apace ?

8. Has the index of documents been filed and
plging don properly?

9. Have the chronoiopical detli I. of fepres·
entation IMde and the outcome of ",ch rep·
,.llntations been indicatM in the application?

10. t. the fMner raised in the application pending
before anv Court of law or any other Bench of f'\l\)
Tribu,.1 .,

11. Are the applicatIon/duplicate copY/lpar. cop- V\ ~
ita signed ? sr" ~

12 Ar. extra copies of the apptication with Ann·
exu •.• filed ?

(.l Identical with the origninall

(b) Defective ;

(c) W.nting in Annxures

Nos .••.•••.•.•.•••••. ;P.ges NOI •••••••••• ?

'3. Have file size envelopes bearing full .dd·
resses, of the respondents been filed .,

14 Are the given .ddresses, the regist.red
.ddresses'1

'6. Do the names of the parties stated in the
copies tallv with those indicated in the appli·
cation '1

16. Are the trans!sLoos certified to be true or
supported by an Affidavit affirming that they
are true .,

(b) Under distinct heads .,

1
I
I'
I
I
j

'7. Are the facta of the case mentioned in item
No.6 of the application .,

(a) Concise .,

(c) Numbered consectrvely 7

(d) Typed in doubts space on ene side of tM
paper?

18. Have the particulars fex interim order prayed ~l.>S
for indicated with reason. ?

\~.
19. Whether III the r.m..:1ie.Mve b&&n .)(ha~,

---
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/../C0 10/9/1,292

Hon tb le l/lx. K. '-b yy' ~ ••

Hon ! ~ ~r. • h l:_ j Din t J. •
.- -........•

unseI for thl.! . pplic nt st t. s th t the

simi t: ma ter hdS, b e n disp fj-d 0 by th~ Bombay

Bench and as ~ 11 s· lliahabad Bench. copi s Of

11\1hich re availilb] in some '""f thes cas ....s • Sri

Pr"'shimt I thur counseI ior h 1'.•••5p ~ " nt s

pre serrt i:l th co t is d l~ t to t k_ notic .no

,J': £fid v-1 •

if ny, ms y be i w' hin
List t' is case on 20.11.1992 foJ. . mi .on / ~ rm •. ~

~ 'I 0 f t!1C a" 'i CQ 'L n rrr~y ~ gi ven to the c nse 1

..
,.

~ . A..
.~

I I


